
Csntral Administrative Tribunal
Principal Benchf Neu Delhi,

OA-2192/93

Ngu Delhi this the 22nd Day ef Hgrch, 1995,

Hon'ble Shri B, K, Singh, nember(A)

Shri Dagdish Singh,
C/e Shri B, S, Mainee,
Ad ve cat s,
240, Dagriti Enclave,
Delhi-1 10 092.

(through Shri B, S, Plainae, advocate)

V er su 8

Union of India,
through the General flanager.
Northern Railway,
Baroda House,
Nsu Delhi,

The Chief Administr ativo( Const n).
Northern Railway,
Kashmeri Gate,
D"lhi,

The Dy, Chief Enginaer( Construct ion)
Northern Railway, Patel Nagar,
New Delhi,

Applicant

R espe ndents

(through Sh, D, S, Mahendru, proxy counsel for
Sh, P.S, Mahendru, counsel)

OR OER(ORaL)
dslivered by Hen'ble Pir, B, K, Singh, Member(A)

The learned counsel for the applicant states

that in view of the order passed by the Hon'ble Supreme

Court in S,L,P, filed by the U,0,I,, the impugned order

has become infructuous. Therefore, the application is

not pressed. Accordingly the 0, A, is dismissed as having

b ecome infr uct uous.

/vv/

(B, K, SINGH)
MEf1BER( a)


